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No. O.A. 806 of 2019 - Date of order: 16.7. 2019
M.A. 446 of 2019

- Present: Hon’ble Dr. Nandita Chatterjee, Administrative Member

" 1. Chiranjib Kundu,

Son of Late Chittaranjan Kundu,
Aged about 54 years,

Residing at F3/003,

Peerless Nagar,

- N.T. Road, Panxha&:ﬁ, .

- B BT L iy
' Kolkata ’*7!@ Mok § Saem e

. ."
e ?;L
4 %b-
r
;

2*# Arunava Ghosh -

i £
fw& ' 4‘- & Secretary , Y % %ﬁ ,ﬁ
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Departrnenteef ',SPOStS) e
Postal Account Wings,
Dak Bhawan,

New Delhi - 110 001.

3. The Director,
Ministry of Communication and Information
Technology, D'epartment of Posts,
Postal Accounts Wing,
Dak Bhawan,
New Delhi — 110 001.

4. The General Manager (PAF),

et
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P-36, C.R. Avenue,
Yogayog Bhawan,
Kolkata — 700 012.

... Respondents
For the Applicants : . Mr. A. Chakraborty, Counsel
For the Respondents : Ms. D. Nag, Counsel
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Per Dr, Nandita Chﬁw rjee, Administrative ein‘ber. '*??;;%:L

) s »' belongmg: 'to reserved
4? categW oy vaﬂabﬂlty?";‘f suﬁic1ent
% ufiBer of quallﬁ 'd cand1dgv TO ,.:_@C ST fo such promotlon agamst
f" resge%‘ed vacanc'i:ésﬁmﬁnn tion: mtbr'*’%lel"tma%Eepartmenta.l""-"Competltlve
i adren of“IP 8 ﬁap‘s Group-B*for the year

1 Exan'nnatmn for r?cmlmgiltﬂﬁ AA®,

ﬂ 2018 2019 and te ﬁ?e _*spt"épsig for féxclusmns;zof theﬁnames of the_! candldates

P belongmg to reserve ategones gwho were,»mltlally%xtended w1th th“é beneﬁt of

%qreli‘axa on and declay éL quahf' ed qn ? tnerits ugg%%nnectmn mth Thie present
Iselection process,mwho i b L ,"

' , ;
(u) Makgﬁ mgeme#fts for preparatlon andfthei’ﬁ)yibubhtatlon of f(further
lelted Departmental C%npetmve Exarmnatlon_tcfor recrﬁ&maént to AAO Cadre of
IP &sn TAFS Group-B as™on recru1tmentnﬁyear 2018 2019 cons1denng the
candldature hof the candtdafe‘"s""i’nrhm quallfymg marks asﬂfper norms of

notification; %ﬁ. 'ﬁﬁ' f”_‘f;:h, i ﬁ"i_ it
By, PSR GV

(m} Consader the case of the applicants for,cthelr e‘s%fetnon against Limited
Departmental Competztwe ‘Examination=fo ecrultment to AAO Cadre of IP &
TAFS, Group-B as on"’recrmtment year 2018- 2019"'c0n51denng the candidature
of the candidates who got quahfymg :marks as per norms of notification.

{iv) Consider the case of the applicants for their selection against Limited
Departmental -Competitive Examination for recruitment to AAO Cadre of IP &
TAFS, Group - B for the year 2018-2019 at an early date;

{v). Costs of and incidental to this application;

(vij  Pass such further or other order or orders.”

2. Heard Ld. Counsel for both sides, examined documents. The matter

is taken up at the admission stage.
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3. An M.A. bearing No. 446 of 2019 has been filed praying for joint
prosecution. On being satisfied on the commonality of interest and

common cause of action, the M.A. is allowed and disposed of accordingly.

4, The applicants’ submissions, as made through his Ld. Counsel, is

that, a notification was issued on 19.4.2018 inviting applications from
eligible candidates for Limited Departmental Competitive Examination for
recruitment to posts of Accounts Officer and Assistant Accounts Officers.

The applicants applied and* part1c1pated i “the sa1d process. When the
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representation in accordance with Taw.

6.  Accordingly without entering into the merits of the matter and with

the consent of the parties, I direct the respondent No. 4, who is the

General Manager (PAF), Yogayog Bhawan, Kolkata to examine the

contents of the representations dated 30.4.2019 (Annexure A-3 to the
O.A. colly), if received at his end, within a period of 12 weeks from the

date of receipt of a copy of this order. The decision should be taken in
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accordance with law and communicated in the form of reasoned and
speaking order forthwith thereafter to the applicants.

7.  With these directions, the O.A. & M.A. are disposed of. No costs.
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(Dr. Nandita Chatterjee)
Administrative Member
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